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O R D E R 

 

PER R. K. PANDA, AM : 
 

This appeal filed by the assessee is directed against the order dated 

28.02.2017 of CIT(A)- 32, New Delhi relating to assessment year 2009-10. 

2. Despite service of notice, none appeared on behalf of the assessee at the 

time of hearing nor any petition seeking adjournment of the case has been filed.  

This type of attitude on the part of the assessee shows that he is not interested in 

prosecuting the appeal filed by him.  Therefore, following the decision of the 

Tribunal in the case of Multiplan (India) Ltd. reported in 38 ITD 320 and the 

decision of the Hon’ble Madhya Pradesh High Court in the case of Late 

Tukojirao Holkar reported in 223 ITR 480 (MP), the appeal filed by the 

assessee is dismissed in-limine.  However, if the assessee through proper 
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application can justify such non-appearance on the date of hearing, the Tribunal 

may at its discretion recall the order.   

3. In the result, the appeal filed by the assessee is dismissed. 

 Order pronounced in the open Court at the time of hearing itself i.e. on 

this 22
nd

 day of November, 2017. 

Sd/- 
(R. K. PANDA) 

ACCOUNTANT MEMBER 
 

Dated:  22-11-2017. 

 Sujeet 
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